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CENTRAL ADMINISTRATIVE TRIBUNAL"
JODHPUR BENCH, JODHPUR

Jodhpur this the 24" day of October, 2013.

CORAM

HON’BLE MR.JUSTICE KAILASH CHANDRA JOSHI, MEMBER (J) "

- - HON'BLE MS. MEENAKSH! HOOJA, MEMBER (A)

OA No.117/2013

Om Prakash s/fo Shri Sakta Ram,, Caste Jat, aged 25 years, /o c/o Krishna
Ram Godara, Godara Ka Bas, Dlgarl Kalla, Ajmer Road, Jodhpur

~ (Candidate for appointment. as Mate (SSK):in.MES, Army, Jodhpur)

.. Applicant

W(Through Ao TSP Sharma) i 5 A S S .+ o

~ Versus

1. -Union of India through Secretary, Ministry of Defence, Raksha :

Bhawan, New Delhi.
2. The Director General -(Pers)/E1C(1), Mrlrtary Engineer” Service,
Engineer-in-Chief’s Branch, Integrated HQ of l\/loD (Army),
m Kashmrr House RaJaJr Marg New Delhr

Southern Command Pune

"i"Mrlrtary Engrneer Servrces Headquarters Commander Works
...Enginees (CWE), Aimy, Multan Lines, Jodhpur. -

“House, Near sati“Mata Temple “Parich” Battr"’Ratana Jodhpur
(Raj).

2. Ramswaroop ‘Slo’ SUJaram R/o V|Ilage Ramasanl Tehsil Brlara
Distt- Jodhpur (Raj). :

3. Shyam Lal Slo Kaluram, R/o Vrllage Pitasani, Tehsrl & Distt-
: Jodhpur (Raj)

'I\/lrlltary Engineer. Services, -;_Headquarters Chief En:ginveer,'_
B . R’eSpondentS'

R 1 Pola Ram Choudhary Slo Rupa Ram Choudhary R/o. Gaurav




4. Mahipal Sre Bhomaram R/o Village Ramasani Tehsil Bilara, Disft-
Jodhpur (Raj) ' :

5" Ramprat\ash Moga S/o Omaram Moga, R/o C-10, Rajiv Nagar,
l\/lahamandrr Jodhpur(Ra) _

6. Rammwas S/o Puraram R/o C/o Ramsingh Choudhar;, 18 AJUJa
_Colony Alrport Road, Ratana, Distt- Jodhpur (Raj) o

7. l\/lohan Lal S/o Buddha Ram, R/o Vrllage Dant|wara vra Banar '

Distt- Jodhpur (Raj).

: Vra—Banar Distt- Jodhpur (RaJ)
9 Rakesh S/o Kaluram R/o Vlllage Prtasanl Tehsrl & Dlstt Jodhpur
(Raj.).

(Through Adv. NIr. Kéailastt J‘angid)

Versus‘

1. Union of lndra through Secretary, l\/hnlstry of Defence Raksha
Bhawan New Delhl o ' :

s_“

1

, ‘&?ouse Raj Jl I\/larg New Delhl—ttOOtt
i

;é_;‘;\",/; Command Pune 411001,

(CWE) Army Multan Line Army, Jodhpur - 342010
" ’ Respond_eints

(Through Adv. Mr. Vinit l\/lathurand I\/ts K. Parveen)

OA No. 136/2013

1. Mohit Smgh Chouhan S/o Jagdrsh Singh Chouhan Plot NC) 30 B
" Hakim Bagh Opp. Sardar School, Drstt Jodhpur(Ra) i

2. Rahul Sharma S/o Shri Jai Dev Sharma,” R/o 27 Arya Naéar,
Mahamandir, Jodhpur (Raj) 342006. - SR

S Applicairrts

(Through Adv.: Mr. Kailash Jangid)

- Varaus:

8. _I\/Iahendra Ram S/o Chunm Lal R/o Vlllage Aaktajr Post Bawrata_

* . . Applrcants y

,-Mmtary Engmeer Services, Headquarters Chref Engrneer Southerrr{a‘

. The Director General (Pers)/E‘lCz (H,. I\/lllltary Engmeer Servrce -
\Engineer-in Chief's Branch, Integrated: HQ-of MoD (Army) Kashmrr‘

‘f'/4 Military Englneer Service Headquarters CommanderWorks Engmeer



Union of India through Secretary, Ministry of Defence, Raksha
Bhawan, New Delhi.

The Director' General (Pers)/E1C (1), ‘Military Engineer Service,
Engineer-in Chief's Branch, Integrated HQ of McD (Army) Kashmir °

R House, Rajaji Marg, New Delhi — 110011,

Military E'ngin‘ee'r”Services, Headquarters Chief Engineer, Southern
Command Pune 411001.

Military Engineer Service Headquarters, Commander Works Engineer
(CWE) Multan Line Army, Jodhpur - 342010.

........... Respondents

(Through Adv.: Mr. Vinit Mathur and Ms K. Parveen)

OA No0.143/2013 with MA No.71/2013

.

Nanaga-Ram S/o Vishna Ram, Aged — 20 years, R/o Bajrang Medical
Store Opp. Govt. Hospltal Sindhary, District — Barmer, Rajasthan.

. Anil. Kumar S/o late Shri Kasu Ram, Aged-31 years, R/o H.No. 91
- Sargara Colony, 9" Chopasani Road, , Jodhpur,

Pawan Kumar .S/o Surja Ram, Aged-21 years, R/o Village-Jajiwal
Khichi, Post—Jajiwal Kalla, District-Jodhpur, Rajasthan.

Vlkram Choudhary--S/e Shl’l Kana-Ram, Aged-24 years R/o Village
Jajiwal Kala, District-Jodhpur, Rajasthan.

Sangram Singh S/o Shri Vikram Singh, Aged-24-years, R/o Plot No.
171, New:Colony, BJS near Krishna Mandir, Jodhpur Rajasthan.

Aged 25 years, R/o

-Ramswaroop S/o Shri SUJra Ram, Aged 25 years -R/o Village-
. Heeradesar Dlstrlct—Jodhpur Rajasthan .

. Sawar Slngh S/o-Shri- Ugam Singh;- Aged 23 -years, -R/o V. &PO-

Bardhana TehSIl Pokharan District- Jaisalmer.

9. Vikram Smgh S/o Shrl Manohar Slngh Aged 23 years, R/o Plot No.

5 Ganesh Nagar Bhadwa31a Jodhpur Rajasthan

10.Ayub Khan S/o Shri Mumtaj Khan, Aged 24 years R/o B-26 Avtar

Colony near Mandore Garden, Jodhpur (Raj) -

11.Yakub Khan S/o Shri Mumtaj Khan, Aged-25 yea’rs,'RIO B-26 Avtar

Colony, near Mandore Garden, Jodhpur (Raj)




12. Jayant Sharma S/o Shri Mahendra Kumar Sharma, Aged-25 yearrs,
R/o Plot No. 64 Dadich Nagar, Teesari Pale, Mahamandrr Jodhpur
Rajasthan.

13. Shravan Kumar Choudhary S/o Shri Gordahn Ram, Aged -22: years
R/o Vlllage Salwa Kallan Tehsn & District- Jodhpur Rajasthan

. 14.Pramod Sharma S/o0 Ram Ratan Suthar Aged-29 years, R/o Bajrang

Medical Store Opp Govt Hosprtal Slndhary, Dlstt Barmer
Raasthan . P ;.;.

15.Moda Ram Parmar S/o Shri Shantl Lal Aged- 20 Yeers R/o heelon—
ka- Bass Tehsrl Sayala Drstrrct Jalore Rajasthan : A

16.Pintoo Ram S/o Shrr Kuya Ram aged 21 yeare Rfo BS@ Arm‘y
Central, C/o GE Army Central Jodhpur Rajasthan ; :

17.Kana Ram Rana S/o Shri Saka rRam Rana Aged 22 years ;R/o

Police Thane-ke-Paas, Tehsil- Sayla Dlstrlct Jalore Rajaethan
{

18, Ravi Kumar S/o Kailash Kumar Aged-23. years Rio 86, lndlra,

Colony Air Force Road, Jodhpur Rajasthan

19. Dharma Ram S/o Shri Hema Ram Aged 25 years R/Orvnlage-
Salwan Kallan, l\/landore Jodhpur Rajasthan

; ,5‘-
B i

20.Rajesh Bheel S/o Shri Parsa Ram Aged 197Years
Bass, Sayla. Dlstrlct-Janre Rajasthan o -
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Naharo-kl Dhani, Teh. & Drstrlct Jodhpur

27. Hadman Ram S/o Shri Arjun’ Ram Sou

_ : yijf_age-
Heeradesar, Tefisil- Bhopalgarh Drstrrct—vﬂ. A

D Vr]laqe—

R/o Bheelon ka— o

21 Sampat Dagala S/o Shrr Rameshwar Age 21 years R/o V;l!. &

Rlo. Digari Kallan, ' Neno krthanl " Shil L Jodhpur

4.

§e 4



29.Lal Chand S/o Shri Birjlal, Aged-25 years R/o Vrll Post- Anupshahar
~ Tehsil- Bhadra Dlstrlct Hanumangarh '

"~ 30. Usman Khan S/o Usuf Khan, Aged-26 years, R/o ward No.:11, Near
“Daud Hazi-Ki Kothr Indira Colony, Bhadra, Drstrrct—Hanumangarh-
Rajasthan

31, Hasan Khan S/o Srrajudeen Khan Aged 27 years," R/o V.P.O.

Anupshahar Tehsrl Bhadra, Drstrrct-Hanumangarh

- 32.Manohar Singh S/o Shri Mala Ram, Aged -27 Years, R/o Vill:Tilwasni,
- Tehsil-Bilara, District- Jodhpur, Rajasthan _ :

33.Ram Lal S/o Shrr Surja Ram Aged 26 years, R/o Vrllage -Jajiwal
Khrchryasar Via Basni, District- Jodhpur Raj asthan
o HE TP Applrcants
e _(Through Adv. Mr. S,P. Sharma) '

Versus :

1. Union of India through Secretary, Mrnrstry of Defence Raksha
o Bhawan New Delhi. . .

o - 2. The Director General (Pers)/EtC (1), Military Englneer Servrce
‘o : Engineer-in Chiefs Branch, Integrated HQ of MoD (Army) Kashmrr
‘ “House, "Rajaji Marg, New Delh1—110011 _

f ¢
i ¢

f“f.i;":“. -
g -ngﬁf\fi\t" : \;.Command Pune-414001--
‘/. _:‘r . H
i{:/” ) . M‘P{rtary Engineer Service Headquarters Commander Works Engrneer
T K .'(C\{\/E) Army, Jodhpur 342027. C : '
A : : : H :
‘\ : ..Respondents
_ - Jugal Kishor S/o. Shri Mrshrl Lal Aged 29 years R/.%Drwra Ki Havelr Near
SRR --Rajmahal- Mrdd{e School AJay -Chowk;: Jodhpur .

S s Applrcants

Versus )

1. Union -of India through Secretary, Mrnrstry o_f D’efenc':,ef,' §'Raksha'

- Bhawan; New Delhi.

: 2. The Director” Gengral  (PersyE1C (1), M“""?E
Engrneer—rn Chief!s Branch, Integrated HQ
House Rajajl Marg, New-Del

f MoD (Army) Kashmrr

: Mlhtary Engrneer Services, Headquarters Chref Engrneer Southern :

Ty Engrneer Servrce'




3. Military Engineer Services, Headquarters Chief E'ngineer,'lsouthern ,

Command Pune 411001.
4. Military Engineer Service Headquarters, Commander Works Engineer

(CWE), Multan Line Army, Jodhpur - 342010."

5. ........ Respondents

(Through Adv. Mr. Vrnrt Mathur Ms K. Parveen & Mr Glrrsh Joshr)

O No. 1682013 wit MA Na.sslz‘o‘rs- o

1. Dinesh Kumar s/o Shri H Suraj Prakash, aged 27 years rfo
H.No.265, Navdurga Nagar Khasra-4, - Jhalamand . Circle,
Jodhpur, Rajasthan. ) ‘ I

2, Ramdev Nayak slo Shri Madan Lal Nayak, aged 28 years ‘o
H.No.30, Air Force, lndrra Colony Ratnada Jodhpur Rajasthan

3. Manlsh Nayak s/o Shrl Ramdev Nayak aged 27 years r/o‘ :

H.N0.68-B; Pabupra, Civil Air Port Road;- Jodhpur Rajasthan

4. Vishal s/o Poosa Ram, aged 28 years,: r/o Bombay I\/Iotors Co
befiind Panchaliya Nadi, Harijan Basti, Jodhpur Rajasthan

2, Durjan Smgh s/o Shri Roop Srngh aged 28 years r/o Pl
% Hanwant ‘B’ BJS Marg No.17, Jodhpur Ra]asthan L
\

Gaurav Jangld slo Shri Shankar Lal Jangrd aged 25 years rlo

""‘\_ 4% H.No. 29-30, Ram Mohalla, ' Outside! Nagorr Gatef Jodhpur

Rajasthan. :
...’.-......;...Appncant’?s'

(‘Through Adv. Mr. S.P. Sharma)

Versus

1. Union of India throcugh Secretary Mlnlstry ,of Defence iRaksha
Bhawan, New Delhl P : ;

"~ 2. The Director General (Pers)/E1C (1) I\/hl 'ary Englneer Servrce '

Engineer-in Chief's Branch, lntegrated HQ of;fMoD (Army) Kashmrr
House, Rajaji Marg, New Delhii- 110011,

3. Military Englneer Servtces Headguarters Chref Englneer Southem- ‘

Command Pune- 411001.

4, I\/hlrtary Engineer Service Headquarters Commander Works Englneer
Army, Jodhpur. P C :

5. Commander Works Englneer (CWE) (P) (Army) Banar Jodhpur

7l




~

Respondents

{Through Adv. Mr. Vinit Mathur and Ms K. Parveen) -

OA No. 220/2013

1.

e

s ?’ i vﬁ’“ %’qw

13.

14.

15.

-

16.

Naresh S/o Shri Kishan Ji, Aged about 23 years, R/o 58 Indra

, Colony, Panch Battl Circle, Arr Force Road, Jodhpur, Rajasthan

Sanjay Kumar S/o Late Shri Shyam Lal Ji,:R/o. Sansi- Colony

- Baggi Khana Road Ratanada, Jodhpur Rajasthan. .

Tulsi Ram S/o Shri Ram Lal Jr R/o Plot No. 276, Nehru; (‘olony
Ratanada Road, Jodhpur, Rajasthan. :

" Pratap Kumar S/o Shri Poona Ram, R/o 73,. Prlthvrpura Rasala

Road, Paota, Jodhpur, Rajasthan,

Raju S/o Shri Manohar Lal Ji, Rlo H.No. 122, Gali No. 3, Kailawat
Pan Palace, Prithvipura, Rasala Road, Jodhpur Rajasthan. -

Pintu Ram S/o Shri Koya Ram, :S/fo BSO Army Center C/o GE
Army Central, Jodhpur, Rajasthan. :

Moda Ram Parmar S/o Shri Shanti Lal Jr R/o Bhilo Ka Bas, Tehsil
Sayla, District Jalore, Rajasthan.

Ritu Panwar- W/o Shri Niranjan, R/o :Vid:hya Nagar, Paoté;u
Jodhpur, Rajasthan. ‘ -

Sawai Singh S/o Shri Ugam Srngh Rlo V&P Bardana Tehsrl‘

,, Pokaran, District Jaisalmer; Rajasthan

\
\”.x

x\SanJay Chouhan S/o Shrr Chandra Prakash R/o QNo 503/3
EE_anoer Line, Army Area, Jodhpur, Rajasthan. :

' i .“ .
}1’*: ‘Rajesh Bheel S/o Shri Parsa Ram, R/o Bhrlo Ka Bas Tehsrl_‘_._;_
' y/ Sayla, District Jalore, Rajasthan. -

Kanaram Rana Slo Shri Saka Ram Ji, R/o Near Polrce Station,
Tehsil Sayla, DlstrrctJanre Rajasthan. - ‘ .

" Bhupendra Singh S/o Shri Jai Singh, R/o 604 New Colony, BJS
Colony, Jodhpur, Rajasthan.

Kishan Srngh S/o Shri Prem Singh; Rfo. Vrllage Jaswantppura
Post Jemla, Tehsrl Pokaran, DrstrrctJalsaIX_} ‘

Ashok S/o Shri Bhiya Ram Jij; R/o Village: Khokhana Post Banar,
Jodhpur, Rajasthan.

Daulat Ram Choudhary S/o Shrr Harman Ram R/e Vrllage
Nandrr Post Banar Jodhpur Rajasthan S

o

H




17.  Ganpat Ram S/o Shri Laxman Ji, R/o Village Aangan-wa, Paost
Aanganwa, Surpura, Jodhpur Rajasthan. .

18.  Anil Kumar S/o Shri Kesu Ram Ji, Rfo 9‘“ Chopasam Road
Behind Ranvir Bhawan, Jodhpur, Rajasthan.

19.  Kishna Ram.S/o Shri Mangi Lal Ji, R/o. Nandra Kalan Post Banar
. Jodhpur, Rajasthan.. . :

20. Narendra Kumar. S/o Shri Chela Ram- Jl R/o Lancer | Lme MES
Quarter, Army.Area, Jodhpur Rajasthan

RO Appllcants

(Through A.dv. Mr R:S. Shekhawat)

Versus

1. Union of India through Secretary l\/hnlstry of Defencer Raksha
Bhawan, New Delhi.- : S

2. The Dlrector General (Pers)/E1C l(‘l) Mlhtary Engmeer Servrce

Engineer-in Chief's Branch, Integrated HQ of MoD (Army) Kashmrr
House, Rajaji Marg, New Delhi - 110011. :

- 'Mllltary Engineer Services, Headquaders Chlef Engxneer Southern
ZAN Command Pune 411001.

3 lhtary Engineer Service Headquarters Commander Works Englneer
__(‘,CWE ), Multan Line Army, Jodhpur - 342010 C

Reépf:nde‘nts

QA N.284/2013

1. Mohd. Arbaz s/o Mohd. Ayub;, aged 19 years rlo Shantlpura
"Mehavaton Ki Masjid Road, Jodhpur

2. Bhagwan Prasad Prajapat s/o Shn Rameshwar Prajapat aged 31
years r/a ‘254, Mata Ka Than Dairy - Wall Gali No.3,! Suthla

Jodhpur.

3. Parmeshwar Prajapat s/o Shrj Rameshwar Prajapat aged 29
years, rfo 254 Mata Ka Than; Dalry Wah Gali no3 Suthla
Jodhpur. :

i

4. Sharvan .Ram: Saran s/o Shri, Achal Rarn aged 22 years tlo
-+ Vilage-B-Road, Saran Nagar, Amer Road, Jodhpur :

r{‘

[ OV e e e -




:

(Through Adv. Mr Vinit Mathur)

.. Applicants

_ (By Advocate: Shri S.P.Sharma)

Versus

. Union of India through Secretary Mrmstry of - Defence, Raksha

Bhawan, New Delhi.

. The Director General (Pers) EI C (1) Military Engineer Service

Engineer-in Chiefs Bench, Integrated 'HQ of MoD (Army) Kashmir
House, Rajaji Marg, New Delhi — 110011.

. Military Engineer Service Headquarters Chief Engineer, Southern

Command Pune-411001.

. Military Engineer Services, Head Quarters Commander Work

Engineer (CWE), Army, Jodhpur - 342010

: CommanderWorks Engineer (CWE) (P) (Army), Banar, Jodihp_ur‘

..Respondents

OA No. 285/201 3

f‘

. Tilok Choudhary S/o Shri Andd Ram, Aged about 19 years Rfo

V|Ilage GUJrawas Post Banar, Distt: Jodhpur.

. Sanwar Ram Sfo Shri Bhanwal Lal, Aged about20 years, R/o Village
“Khokharia, Post Banar, Distt. Jodhpur.

. Ganpat Lal S/o Shri Laxman Ram Aged about 22 years, Rlo Naya

Gaanv, Post Chopara, Tehsil SOJat City, Distt. Pali. -

. Rohit Chouhan S/o Shri Satya Narayan Singh Chouhan, aged 24__.»‘
_ years, R/o Barlo Ka Chowk lnsrde Osryon Ki Havelr Jodhpur

"5. Rahul Sharma S/o” Shri Laiit Sharma, Aged about 21 years 'R/o.'
_BaJran Colony, Near Go(nadl Ummed Chowk Jodhpur p

. Imran S/o Shri Abdul Rahim aged 25 years, R/o in front of Golnadr
_Ummed Chowk, Jodhpur. - ; L

. Sameer Khan S/fo Shri Mohammed Shakeel, Aged abouit ‘23' 'years

R/o Kabutron Ka Chowk, Nyarryo Ki Maszid” Ke Pas, Pathan Galr
Jodhpur, -

. 'Hrdayatullah Khan S/o Shii Liyakat.Ullah Khan ’Aged about 29 years,

R/o K-83/205, Ramjan Ji Ka Hatha Banar Road Aktra Nagar

- Jodhpur.

o

...Applicants




OA No. 371/2013

(Through Adv. Mr. B. Khan)

(Through Adv. Mr Vinit Mathur).

Versus

Union of India through Secretary Ministry of Defence Raksha '

Bhawan New Delh|

-The Director General (Pers) EI:C (1) Mrhtary Engrneer Servrce

Engineer-in Chiefs Bench )ntegrated HQ of MoD (Army) Kashmir
House Rajaji Marg, New Delhi —110011.

. Military Engineer Servrce Headquarters Chref Engrneer Southermn
‘Command Pune 411001.

Military Engineer Service Head buarters Commander Work Engineer
(CWE) Multan Line Army, Jodhpur.- 342010.

........... Respondents

DA N6.347/2013

Vikas s/o Shri Dinesh-Kumar, aged 21 years r/o.Nagori Gare Kala Colony,
Gali n03 Distt. Jodhpur. .

- (By.Advocate: Shri S.P.Sharma)

. Appl_icant

Versus

Umon of lndla through Secretary, Mrnrstry of Defence Raksha

: Bhawan NewDelhr

"2,

The Drrector General (Pers) EI C (1) Mrhtary Englneer Sejvice
Engineer-in ‘Chiefs Bench Integfated HQ of MoD (Army) Kashmrr

- House, Rajarl Marg, New Delh|—110011

3.
R

Mr!rtary Englneer Service.. Headquarters Chref Engrneer Southern_‘

Command Runed114001. L .

Mrlrtary Engrneer Service Head Quarters Commander Work Engrneer

L) I} (CWE) Multan Line Amy, Jodppur - 342010,

..Respondents

1',

i

Sadlque Khan S/o Shrr Raseed Khan aged about 26 years ‘R/o Post
_Farasow Ka Bangla, Moti Chewk Jodhpur.. -1 .

[URURUR E N




2. Chand Khan S/o Shri Abdul Raseed, aged about 28 years, R/o »Post
Farasow Ka'Bangla, Moti Chowk, Jodhpur.

............. Applloants
(Through Adv. Mr. B. Khan)
Versus

1. Union of India through Secretary, Ministry of Defence, . Raksha
Bhawan, New Delhi. -

2. The Director General (Pers) EI C (1) Military Engineer. Service
Engineer<in Chiefs Bench Integrated HQ of MoD (Army) Kashmlr
House, Rajaji Marg, New Delhj - '110.011

3. Mlhtary Engineer Serwce Headquarters Ch|ef Englneer Southern
‘Command Pune 411001.

4. Military Engineer Service Head Quarters Commander Work Engineer
(CWE) Multan Llne Army, Jodhpur - 342010
5. Commander Work Engineer (CWE) (P) (Army), Banar, Jodhpur
342027. o
..Respondents
. (Thrbugh Adv. Mr. Vinit Mathur, Ms K. Parveen & Mr:Girish Joshi)
: . DANo.394/2013 ’ |
' -1 Bhanwar Singh Rathore S/o Shri Om Singh Rathore aged about 24
: _ ' . ‘years, R/o Flat No. 58, AZSA, B.J.S. Colony, Jodhpur
| - - C - 2: -Deepak Choudhary S/o Shri Pokhar Ram, aged ‘about 19 years, Rlo
: Neno Ki Dhani, Sikargarh Road, Post Nandra Kala Tehsnl & 'Distt.-
L . Jodhpur. o ,
'. y o _ : S ,./;\ppllcant
gl T T . ‘ f
S~ T rough.Adv.Mr. B. Khan).... ... .. ...

Versus
. Union of l,hdia 'th‘rough “Secreta'ry;‘- Minis’rr)é' o_% Deferlce,‘i Raksha.
Bhawan, New Delhj: : ' :
. The Director General- (Pers): El C (1.)' M|Ilter§ Engineer; Service

Engineer-in Chiefs Bench Integrated HQ of - MoD (Army) iKashmir
House, Rajaji Marg, New Delhi —110011. - | N

|| 3. Military. Engineer Service Headquar‘[ers Chlef Englneer Southem
; - Command Pune 411001, !

i| 4. Military Englneer Servnce Head Quarters Commander Waork Engmeer
l (CWE) Multan Line Army, Jodhpur - 842010: S '
|




5. Gommander Work Englneer (CWE) (P) (Armu), Banar, Jodhpur
342027. ’

........... Respondents

(Through Adv. Mr. Vinit Mathur and Mr Girish Joshi)

OA No. 395/2013

1. Himmata Ram S/o Shri-Mula Ram, Aged-24 'years, R/o
Cholaniyan Ki'Dhani, Village &iPost - Chamu \na Tlnwarl Tehsrl-
Shergarh, Dlstnct—Jodhpur Rajasthan : L

2. Virendra Choudhary S/o Jalu’ Ram Choudhary Aged 24 years,
R/o- Saran Nagar 'B' Road,  Ajmer Road, DlstrrctJodhpur
Rajasthan. .

3. Jagdish S/o Naina Ram, Aged 28 years, R/o Vrllage GUJrawas

Post-Banar, Dlstrlct-Jodhpur Rajasthan A
C Apphcants

(Through Adv. Mr. S.P. Sharma)
Versus

1. Union of India through Secretary, Mlnlstry of Defence Raksha
Bhawan, New Delhi.

2. The - Director General (Pers)/E1C(1), Mllltary Engmeer Service,
" Engineer-in Chiefs Branch, Integrated. HQ of MoD (Arrny) Kashmir
House, Rajaji Marg New Delhr— 110011 '

3. I\/Imtary Englneer Services, Headquarters Chlef Englneer Southern
- -Gommand;-Pune-411001. ..

4. Military Engineer Services, Headquarters,é Comman-giie_r Works
Engineer (CWE), (Army) Jodhpur?-'342027; -

342027,

e ..Respondents

9(\Wrough Adv Mr. Vinit Mathur Ms K Parveen and Mr GlrISh Joshr)

L DA’NO 415/2013

AR

Malrkpur Post Jhudavai, Dlst Mathura (U P)

A
!

Pl —

.5.._Commander. Works. Engrneer (CWE) (P’)‘ (Afr‘my), ,.Benafr, iJodAnpur» ,

3. - : i
R 1. Niraj Sharma S/o Suresh Chand, aged’ about — years, R/o Village



2. Vipin Shalma Slo Gopal Sharma R/o Vlllage Sadarvan, Post
Bichpuri, Dist-Agra (U.P.).

3. Man Singh Rajpoot S/o Bherun Singh Rajpoot, Aged about 26 years,
R/o VPO Sonkhari, Tehsil Kathumar, Dis-Alwar (Raj) '

............. Applicants

(Through Adv. Mr. Kailash Jangid)

Versus

1. Union of India, through- Secretary, Mmlstry of Defence Raksha
Bhawan, New Delhl

' 2. The Director General (Pers)/E1C (1), Mrlrtary Engrneer Servrce
) Engineer-in Chief's Branch, lnteg|ated HQ of; MoD (Army) Kashmlr :
hd House, Rajajl Marg, New Delh1~110011 . Lo

3. Military Engineer Servrces Headquarters Chief Englneer Southern
Command FPune 411001 : ;

4. Military Engineer Service Headquarters Commander Works Engmeer
(CWE) Muitan Line Army, Jodhpur - 342010. P ,

..... ..'Respond__ejnts

{Through Adv.: IVIr. Vinit Mathur and Mr. Girish Jcs:Hi),

OA No. 421/2013

1. Sharwan Srngh S/o Shri Sher Singh, 23 years R/o Qtr No. 392/2
 Lancer Ling, Jodhpur 342010 (Raj) . P

2 Kuldeep Singh Rathore S/o Shri.Gopal Singh Rathore R/o. Q No 2
s%  Lancer Line, MES Colony, Dist. Jodhpur 3420‘10 (Raj) o f; ‘

S 8 - Hari.Ram Nayak S/o Shri Chaturbhu Nayak R/o H. No 84 Kumar R/o
o -+ ' Indra Colony, Air Force Road, Ratanada Drstt—Jodhpur 342001 (RaJ)
Do . v{ i , : ‘ -

S Appllcants

(By advocate : None present)

Versus

1. Unlon of India through Secretary, I\/Irnlstry of Defence Raksha
Bhawan, New Delhi. : S

2. The Director General (Peré)/E1C (1), Mrlrtary Engrneer Servrce
Engineer-in Chief's Branch, Integrated HQ: MoD,(Army) Kaehmrr
House, Rajaji Marg, New Delhi —110011. .y




3. Military Engineer Services, Headquarters Chief Engineer, Southern
Command Pune 411001 .

4 Military Engineer Service Headquarters, Commander Works.Engineer
(CWE) Multan Line Army, Jodhpur - 342010.

_ VST "..Respondents
(Through Adv. Mr. Vinit Mathur) o
OA N0.432@Q13

1. Babu Ram s/o Shri Sona Ram, aged about 31 years r/o village
"Pokharia, Post Banar Distt. Jodhpur -

2. Aslam s/o Shri Abdul Sattar, aged 25 years r/lo Golnadi, Ummed
- Chowk, dJodhpur.

: y Apglicants
(Through Advocate: Mr. B.Khan)

Versus

1. Union of .India through Secretary, Mrnlstry of Defence Raksha
Bhawan, New Delhi. . .

2. The Director General (Pers)/E1C(1), Mllltary Englheer Service,
Engineer-in Chief's Branch, Integrated HQ of MoD - (Army) Kashmir
House, Rajaji Marg, New Delhi —110011. ‘ .

-4, Military Engineer Services, Headquarters Chlef Engrneer Southern

g

% Command, Pune- 411001

1 .Military Engineer Services, . Headquarters, - Commander Works
Engineer (CWE), (Army), Jodhpur- 342027

5. Commander Works Engineer (CWE) (P) (Army), Banar, Jodhpur-
342027 : ' ;

__(Through Adv.: Mr. Vinit Mathur)

OA No. 461/2013

1. Gordhan Jani -S/o "Shri-Mehram Ram Aged labout 23 years; R/o
Village Post Nandhada Kalan, Vaya Banar, Drstt Jodhpur

2. Dinesh S/o Shn TulS| Ram Aged; about 20 years Rfo Village Post
-~ Kharda Randhir, Jato Ki Dhani, Vra Banar, Jodhpur ‘

3. Bada Ram S/o Shri Tulsi Ram Aged about 21 years R/o Vrllage Post
‘Kharda'l Randhrr Jato Ki Dhanl Vla Banar Jodhpur

. ..Respondents -



L
wn

'

4. Sohan Lal /o VShri Ummed Ram, Aged about 28 years, R/o 165,
Godaron Ki Dhani, Digari Kala' Ajmer Road, Jodhpur

._ _ 5. Mahipal Singh S/a Shri Jagdlsh Singh, Aged about 24 years R/o
- Gayatri Nagar, Bhadwasiya, Jodhpur.

6. Pratap Srngh Slo Late Shn Dhan Singh, Aged about 28 years, R/o
Bagar Beri, K|Ia Road, Jodhpur

7. Gajendra Srngh Slo Shn Gulab SJngh Aged 30 years, R/o Merta
Road Distt. Nagaur '

8. Amar Smgh S/o Shri Dhool Slngh Aged 31 years R/o Lal; Sagar
_ Jodhpur. . . i
' L "; ...... Applicants

. . A (Through Adv. Mr. B. Khan)
; P : | Versus

1. Upion of India through Secretary I\/lmrstry of Defence Raksha
‘Bhawan, New Delhr .

- 2. The -Director General (Pers) EI C_(1) Mllrtary Englneer \Service
Engineer-in Chiefs Bench Integrated HQ of MdD (Army) Kashmrr
House, Rajaji Marg, New Delhi-— 110011, -

3. Military Engineer Service Headquarters Chref Engrneer Southern
,'Command Pune 411001.

4. Military Engineer Sérvice’ Head Quarters Commander Work Engineer
(CWE) Multan Line Army, Jodhpur - 342010

5. Commander "Work Engrneer (CWE) (P ) (Army) Banar, Jodhpur
342027. Do .

“« B N ..... . ..Re{soondents
(Through Adv: Mr. Vinit Mathur) B K L

'ORDER(Oral)

A )
NG, R “/';ﬁ:f{}/aearlng Nos. 117/2013 1352013, 136/2013 143/2013 1181/2013
371/2013 394/2013,

‘- 2013. In all these OAs,




declare the re- examlnatlon conducted by respondent Nos.3 and 4 on

_1442013 and the order passed by respondent Nos 3 and 4 by which

notrfrcatron dated 14.2.2018 (Ann.A/1 and A/2) was published, as |llegal with -

the further prayer -to direct the respondents to make appointment in

pursuance of the written examination held on 2.9.2042 and lntervieWs held -~

from 20.10.2012 to 31.10.2012.

2, We are not putting the' facts of any-partlcular case because'the reliefs

{

as sought by the applicants are-com-monj/identical in all the OAs. , .

3'. " The facts necessary -to adjudicate all the OAs;may be surhmarized in
a narrow compass that all the applrcants appeared |n the wntten test held on
l2 9. 2012 in-pursuance to the advertlsement publlshed in the Employment
Newspaper dated 24-30 December 2011» -(Weekly) Thereaﬁer' a
; ) corngendum was rssued regardrng the change of elrgrbrllty cnterra which
" was notified on 12.4. 2012 All the appllcants applled for the post of Mate

(SSK) in pursuance to the above advertrsement The examrnatron was. to fill

~Up the vacancies. on all lnd|a basrs at notrfled places in drfferent parts of -

India. A written. examination was held at Jodhpur on 2" September 2012,

and the result of the written examlnatron was declared by the competent

‘"authonty All the appllcants were rss ed. »a‘ll letters to appear rn the rntervrew

'L\ \Jod\‘rpur Centre. Thereafter the respondents rssued another advertlsement

l)

. .(??9.9@‘?”?...'5\',9_5_:,_3’_: _and 4 for non-'declaratron of result of the earlrer

PR
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“examination held on 2.9.2012 and interviews held from 20.10.2012 to
31.10.2012, these OAs have been filed while challenging leégality of the
= \.\r‘eyised advertisement dated 14.2.2013 and _further process of examination

conducted by respondents.

4, The main grounds on which the reliefs have been sought are as

follows:-

4.1 The issuance of fresh advertrsement Ann.A/ and A2 is bad ‘in:the
eyes of law, because the respondents cannot be allowed to proceed with re-
examination in respect of one centre only, as the vaoancres were! advemsed .
on All India ba5|s.
_74:'2 Without there _being any specific order of ‘pancellation( of earlier .
exam.ination, fresh examination cannot be_he’ld. N
43 The selection process cannot b_e;ohanged-ln- rnid stream: Either the .
entlre advertisement ought to ha\_/e beenjoancelled or;the'respOndents ought
: vto have completed the.earlier selection prooess. |
4.4 Cancellatron of examination wrthout recordlng any reason and without
.;holdrng any inquiry or applrcatlon of mrnd to the allegatrons made m alleged

“Tcomplaints is improper and-against the settledv pnncrple.s of- law.- .

4:5 The final result has been wrthheld and fresh examlnahon has been

; ] . : ordered to accommodate some blue eye candrdates who did not find place

i examlnatron paper belated starhng of wntten examrnatron and that some
-persons were allowed to sit'in the 'examrnatron f.w.ho =drd not app‘ear in the
earlier examination held on 2920‘12 lt has also ;been averred in’ the

additional grounds that some persons vyere rssued %qa;ll letters ;for t_he written
N i ) l H B »




examination, -even. though they were not allowed to sit in the examination

“ held on 2.8:2012, -and .—some;who were earlier-allowed to appear in .the'

examlnatlon and- called for lnterwew were not even issued admit card for

the 14" Aprll, 20.13.exam1natlon. A ground also. been taken that the

respondents have ‘not followed the prowsrons regard_tng reservation and in
some of the OAs, the applicants have-annexed the news iten13 puhlished in
the newspapers regarding the lrregularlties committed du_ring the second

examination held on 14.4:2013.

47 -In some cases, it has been averred as a ground to- challenge the .

“llegality of Ann.A/1 and Al2 that bare perusal of the- result of »the written

examlnatlon of 14" Aprll 2013. show that some candldates have been
" declared -successful havmg roll numbers i a group without. there being
difference between the group of 3-10 roll.numbers reﬂectlng lack §ot§fa1rness_
-1t has also been sald that. how is it.possible that not; one person dut of the
’ ’1'00“odd applicants in these.OAs found place in;the list ofisuccessful
' candldates of therAprll 2013 examlnatlon though all of them had passed
the earlrer wntten examlnatlon and appeared for the interview in: the year

2012

n some: OAs, replies have-been»flledv ?The counsel for: the

; submrtted that the replies filed in some. @As be adopted as counter in those

- ,cases also in whrch replles have not. been filed separately The counsel for

R --the- appllcants have also submitted that the counter clalm by the appllcants

in some of the OAs may be adopted as counter clalrrr in other OAs in whlch

t

replles have .not. been- flled Further Shrl VKM?lthur counsel for, the

respondents has filed addltlonal afﬁdavrt and both- the partles agree that the

spo{ndent‘s.t.Shri,,‘_anlt..l\/lathur _Shri.Girish.. Joshl and Ms _K.Parveen




same may be read as additional affidavit in all the cases. Thus, treating the

pleadings in all the cases as complete,-we are deciding these OAs.

6. In some ‘of the OAs, the applicants have prayed to pursue the matter
jointly. The praye.r-ls allowed because the applicants are pursuing the same
relief and the Misc. Appllcatlons filed for joining the. appllcants together in

some OAs stand dlsposed of accordingly.

7. In the counter, the respondents while denying the charges of

— arbitrariness, illegality an'd lrregularitles.:com'mltted in the first .-eéxaminatlon
averred that first ‘examination was cancelled on the baelsdf a 'report
subr_nltted by a Board comprising of 5 o,'tficers and gfter due a’p_pll;cation of.

. mind and appreciation of each and every:fact, the cdmpetent au;thority took
a -decisi’on' to re-conduct the examinatiori and this ‘cautious decision was
taken after- due application of mlnd with the relevant faots lt has been

“ further averred in the reply that an mternal lnvestlgatlon was ordered by CE
JZ, Jod_hpur to check Whether the pollcy gwdelrnes were followed in the

| earller examlnatlon and the sald lnyeatlgatro” brougt‘t out \,arlous devratlono

-in the procedure adopted by the CWE Jodhpur and the process was found

to be vitiated and on the basrs of the. above lnternal lnvestlgatlon the

competent authonty,..ordered fo. re,conduct the. wntten examlnatlon without -

7 ’fadvertlsement issued in December 2011 Clearly atlpulates tha;t call for

ertten test. and lnterVIew conveys no assurance whatsoever that the -
candldates wrll be selected/appornted Hence the competent authorrty was

' well wlthln its rlght to annul the recruntment at any tlme if the same is found

o e




to be violative of transparency and fair play and in this case, the Comp_etent

authorrty has ordered to re-conduct the process Therefore, there is nothrng-

rllegal irregular and unlawful in re-conducting the examrnatron rather itis a

' _process to hold the examlnatlon more t’-arrly, which was well wrthrn the ambit’

of the authorities. .
71t has been further averred in the. counter that the vacancres were
advertrsed zone- wrse and each. recrurtment zone was rndependent and,

therefore, it is not necessary to conduct this recrurtment wrth. 'all India

recruitment process and the same can be conducted separately aISo

~72--80 far -as the grounds taken regardrng re- examrnatron held on,

- 1442012, it has- been averred that some applrcant have rnrtraﬂy created

chaos at the venue-of-the examrnatlon and one of them mrght have carried

papers with him surrept-rtrousty although:the same was not aIIOWe_d to, be

H
i

- taken out-and the -applicants. have produced that paper and averred the

""ground -of " Ieakage of -paper. 1t has been further stated that pnntrng of the

t

”paper was done very confrdentratly drrectly under the supervrsron of Board of -

_Ofﬂcersr-ensurrng complete secrecy It has been specrfrcally stated in the

freplv that - %hrl ‘Om Prakash,” applr(‘ant in OA No 117/201 Was (‘reatrng -

golit sance in the premrses and he was hamperlng the free and farr oonductron »

PR
g

f'well planned move by some mrscreants as they have

-~at'the venue; Ll - T - RS 1 oL 1o

rnrtlally created chaos

i

t...T.h.e. sum .and. _Substance of .a.ll_;the:r_.eplie..s.,_,i_s; t.hiat‘ re—examination was

-

conducted in a very fair.and transparent manne‘ -and the rcompetent

- )

authonty was wrthln the- competence to re conduct the examrnatlon on. the

'basrs of ‘the frndrngs of : the Board of 5 offrcers ard therefore, gthere is

- nothrng illegal and lrregular rn re- conductrng the exam nation.‘

-




8. The rejoinder submitted by some of the applicants contains more or

-

less -;s_arne facts and reiteration of allegations of favoritism and .nepotism
except tn OA No.117/2013 filed by-applicant Om Prakash Wherein in the
~ counter affidavit it has been stated that the'person--nemed Shri _M:,ool Singh.
_has ne_ver rnade complaint against the' first process ot examinatio;n held on

2.9.2012 and no such person namely Mool Sin'gh ever remained the

President of the MES Workers Asso_ciatton.

- c 9. Heard the counsel for the parties..-The main 'contention; of the
| ' applica(nts regarding cancellation of earlier examinatiop and issua:no'e Aof the
advertisernent dated 14.2.2012 for re-conduct'rng-the examinati;onl, and to .
cancel the entire process of earlier selectioh process and .to?direct the
' <respondents to dec|are the result on the pasis of the marks obtained in the
eerlier‘ examination is that the que_stion papers V\;hile Condupting re-
', examination were leaked lénd -thisle’akage of _question papers |s suﬁioient
grodnd to declare'the 'second proces‘s ill.egal andf therefore the;applicants
claim to dlrect the reopondcnts to de“lere the result f\f the earlier

-~ examination. Counsel for. the applroant furthel contended that ithe first

examination process was re- conducted w1thout prope,r apphcatron of mlnd

S .and.in.arbitrary.manner, and on-a srngle reference d,mrnrstratlve reason,

'Alt was decrded to re- conduct the examlnatron Re conduct of: examlnatlon

' o o ; Wlthout oancellatlon after proper applrcatlon of mlnd and wrthout transparent

R = iy reaspns and -genuine grounds. is .unsu_stamable;,;l ,,;the eyes’ of laW In
| [ , : F
- support' of his contention, he has relied upon the.judgment of the Hon ble

Apex Court in the case of Chairman, All India Ra\lwav Recrurtment board

-and Another vs K. Shvam Kumar and Others reported in (2010) 6 SCC 614

1
3
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and in the case of East Coast Railway and Another vs. Mahadev Appa Rao

"~ and Others, reported in (2010) 7 SCC 678.

~ .

10.  Onthe contr_ary, the counsel for the respondents: contended that one

5

Shri Om Prakash along with other persons created chaos initially at the

. examination-centre -and  after interruption by the civil pottoe,_ghrt Om
Prakash yvas d_ebarr‘ed from appearing in the examination and duiri'ng that
nuisance period or chaos, éhri Om ?rakash mana‘ged tojbring.out tr?te ‘paper
wit_h. him and that paper has been produé:ed, yvhioh does ‘not an}ﬁount to
leakage of paper because after that incident he was not aliowed to a}apear in
the 'examinatton.-The counsel for the applicants further; oontended;théat the
feakage mu-st be prior to tne exami'n.atidn and if'during the course of
examination', some mischief nas been committed by: any candtdatei it does

|

not amount to ‘leakage of question paper.

. We haye -perused the j-udgments cited by the counsel ifor- the

-
‘oono‘erned we have perused the matenal avarlab)e on record an‘d n our

% o oonsrdered view, the Board compnsrng of 5 officers reported rrregulanty and
.;‘\ @ ’ Lh.\‘ ’{ ?
\\ . i egalrty _and._other. mal-practices . .in the earlrer excrmlnatron and the

competent authorrty atter apphcatron of mlnd ordered to re- oonduot the

examrnatron it s settled posmon “of taw that ‘on ﬂlmsy grounds -such -

examlnatron cannot be.cancelled,. but where the compete nt authonty verified

the facts from record or an inguiry howsoever summary the same may be it
: ; - P
is possrble for the competent authorlty to, take a decr ron,»that tnere are

. I

good reasons for making the. o.rde_r wh;rch j:_the authorlty e\lentuallyg makes.

‘

7{‘
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Accordingly. the facts of present case are different from the cases cited by

the applicants.

12.  Counsel for the applicants further relied upon the judgment of the

Hon'ble Supreme Court in the case of Inderpreet Singh Kahlon and Others

vs. State of Punjab and Others, reported in.(2006) 11-SCC 356, but lo.oklng

to the enquiry report which was perused by the Court while cons‘ldering the

interim relief, the facts of this case are entirely different from ’__that of the
i T

- present case.

;‘tlclpatlon in the second examination cannot be sald to be acqurescense.

le counsel for the respondents does not controvert this contentron in view

14, Sofaras other grounds averred in the OAs are concerned, there are

_specific allegations regardlng mal- practlce arbltranness and othermala—tlde

action on the part of the respondents and it has been admrtted durlng the

course of arguments that almost all the applrcants Who appeared in the

earller examrnatlon have been called to appear in- the second examlnatron

E

except Shn Gaurav Jangld but in the counter ﬂled by the respondents it
has been specifically averred that re- conductlng of examlnatlon started right

from the stage of scrutmrzrng of applications forms and if the candrdates

form was not found in terms of the advertlsement that applrcant has not

been |ssued call letter for the Wntten exammatlon 'Therefore the grounds

1

taken by the applrcants in this context do not carry any. force. Counsel for

B the applrcants although pleaded that .one applrcant Who had earller not




appeared in the examination, was allowed to appear in the second

‘examination at Jodhpur centre, but the counsel for the applicant during the

:cqi{r_‘se of arguments could not verify the details of suich person, therefore,

the'averment made in the application appear. to be vague. Similarly the
averments regarding arbitrariness, malafideness and mal-practiceaverred in

the applications are also vague and incorrect.

15, Counsel for the applicants contended violation of the provisions of the

reservation policy, but on the contrary, Cpunsel for the respondents denied

this fact. We have- perused the advertisement issued by the respondent

.departmeht and in the advertisement itself it has been mentionéd that no

- minimum marks- are required in the Writtem"test to call for interview:and as far

as possible_S times of the vacancies, the persons, will be Ca:lle:d in-the
interview .and if in sor;né categories less persons: have been ;deolar'ed.
successful in -written examin;tion, it -Canpot bé _s_aid iﬂhat respoﬁde_nts have
not fo“éWed th'e.reServatiOn policy ':beca;use pltimatel&athe reservation poini
have to be complied withjaﬁer completion of r‘ecru_itm_e}.nt process.

So far as the contention regarding re-cenducting of examination at

ndia ‘basis, :but each zore has a

* dstermingd-at the Zonal lével. Therefore, this arguiient of thé_tounsel for

the applicants that now the re-examination cannot }be ;conducted for -one

headquarter only is not sustainable in-thé, eyes of law.z

17. . - Counsel for the applicant further contended that there is no specific
order of cancellation of the earlier examination, but we are not: inclined to

t

o
[R
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’eadqua'rter is concerned, we have perused the adverlisement. The

f\
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accept this argument -because re-conduction of examination automatically
pre-supposes cancellation of the earlier examination and there is'no need to

specifically cancel the earlier examination. Thus, this argument does not

carry any force.

18.  We have considered rival contention of both the parties. Although the
applicants have averred in their OAs the fact of favoritism, nepotism and
other aliegations. but such averments made in,thé OAs are vague and no

specific allegation has been made against any officer. Moreovér,_there are

" vague averments in these a'pplicatio_ns that some of the: candidates

'appéared at :lai‘s‘almer in the eariiervexamin-étion and they have been
allowed in the second examination at tJddhpur,‘but né such documentary
evidence has been produced by thev‘ap'plica_nts. 'I:n éddition ito-it, so far
issuance of call letter in the second examination to Shri Gaurav. Jangid is
concerned, it has been replied in the counter that a§ -th_é entire process has
been re-started from the stage of scrutiny of applif;ati'on forms, .therefore,
'somebpersons have not been issded call Iétters aé tﬁeirrapplicatiOr\_ fo_rmrwas
found 'incomplete. Therefore., any‘.a!legatian of malafideness or

arkilyariness cannot be sustained.

/ We have also. perused the enquiry report and the. original:complaint

- iecelvedregardlﬁgfavorltlsm ih‘th_é ﬁrs-t?éxé‘rn'ihati_ojh‘;;'-ltf'is éettlt‘e_éii p}rinciple of

law that where the compe'tent authoritj verified the éfacts from r%cﬁord of .any
inquiry howsoever ‘summary the_samAe may. be it is poss:;ib[e fo_r ‘the
competent authority to take a de(_;ision fhat thervje; are good_;re,as‘ons for
rﬁaking the order which the authority evéntually makes ‘A'ccjorf;ij'ingly, the
reasons mentioned in the en‘quir'y,r'epqrt by the;f;dim)petent au;th@rity to re-

conduct the examination cannot be gaid,vto, be ilﬁproﬁer_or illegal,
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20.  So far as -contention regarding reservation point is concerned, it is

well settied principle of law that after finalization of the recruitment process,

reservation policy shall be complied with, theréfore, at this stage, merely
after declaration of resUlt of the written .examination, it cannot be said that

res'é.r\}ation policy has net been complied with.

21. . ‘Sofar as failure of anHcahts in the examination and passing of some

of other candidates as evidence of unfaimess is concerned, in the absence

of any specific allegation or specific malice on the part of anyl'ofﬂcér the

same cannot be accepted as proof and, therefore, the contentiop raised by

the applicants can not sustain in the eyes of law. -

22. In totality of the above discussions, in our censidered vlevy, all the

OAs lack merit and the same are accordingly dismissed.

(Meenakshi Hooja) - (Justice:JC.CTJoshi) ©
Administrative Member . - “Judicial Member .

CERTIFIED TRUE L&Y
Dated... deo/« ]/




